The Andhra Pradesh Assigned Lands (Prohibition of Transfers) (Amendment) Act, 1989

Act 32 of 1989

Keyword(s):
Assigned Land, Prohibition of Transfer

Amendment appended: 38 of 1998, 11 of 2019, 31 of 2020

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the
accuracy, completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be
available. Principal Acts may or may not include subsequent amendments. For authoritative text, please
contact the relevant state department concerned or refer to the latest government publication or the gazette
notification. Any person using this material should take their own professional and legal advice before acting
on any information contained in this document. PRS or any persons connected with it do not accept any
liability arising from the use of this document. PRS or any persons connected with it shall not be in any way
responsible for any loss, damage, or distress to any person on account of any action taken or not taken on the
basis of this document.




__THE ANDHRA PRADESH ASSIGNED LANDS
(PROBIBITION OF TRANSFERS) AMENDMENT
. ACT, "1989.*

ACT NO. 32 OF 1989.

-+ ° [5th Décember, 1989.)

An Act to amend the Andhra Pradesh Assig-
ned lands (Proh:l.blt:l.on ofi Transfers)
Act, 1977.
Be ‘it enacted by  the Legislative
Agssembly of the State of Andhra Pradesh
~ in the Fortieth Year of the Republic of-
. India as follows-—

*Received the assent of the Governer on the ‘ath December,
19§9. Far Statement of Objects and Reasons, please <ee the

Andhra Prndesh tazette, Ext‘rmrdimry, Part 1¥- n. dated the
13th Scptenher 1983 et Page 4.
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1.-This Act-may be called the Andhra P:.desh
Assigned Lands {Prohibition of Transfers) Amendment
Act, 1989. :

2. In the Andhra Pradesh Assigned Lands (Prohi-

‘bition of Transfers) Act, 1977 (here.nafier referred to

as the principal Act), in section 4,—

(i) in sub-secuon (1) for the word “Tahsildar”,
the words “Mandai nevenue Olﬁccr shall be supsti-
tuted;

(u) in suo-secudn (2), for the expressmn “Any
order passed uuQer suo-scciiom (1)”, the expression
“Any order passed in revision under section 4-B and
subject to such order, the decision in appeal under
section 4A and sub]ect to the said orders in revision
and appeal, any order passed-vnder sub-section (I)*,
shall be subsututed

3. After seclion 4 of the principal Act, the follow-
ing sections shall be inserted, namely:— -

4A (1) Any person aggrieved by an order
passed by the Maudal Revenue Officer under sub-
section (J) of seclion 4, may, within ninety. days from

. the uvate of receipt-by ]:um of such order appeal to the

Revenue Divisional Ufficer. -

(2) Any.person aggrieved by an order passed by .
the Revenue Divisional Ufficer under sub-section (1) of
section 4 may, within ninety - days from the date of

" receipt by him of such order appeal to ‘the- DlStﬂCl:

Collector,

Revisio: 4B (1) The District Collector may in.

respect of any proceeding not being a proceeding cove-
red by sub-section (2). of section-4A on .an application
roade to him and the Government may in respect of ‘any
proceedings either suo. motu or on an appl:canon made
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to ufm, call for-and examine the record of any officer
subordinate t¢ him or them to satisfy bimself or them-
selves as to the regularity of such proceeding or the cor-
rectness, legality or propriety of any decision or order

- taken or passed therein, and if in any case, 1t appears

to the District Collector or as the case may be to the
Government that any such decision or order should be
modified, annulled, reversed or remitted for re-conside-
ration, they may pass orders accordingly :

- Provided that every application Yor the exercise
of the powers under this section shall be preferred
within ninety days.from the date on which the procee-.
ding decision or order to which the application relates
was communicated to the applicant.

-(2) No order adversely affecting any person shall
be passed under. sub-section (1), unless such person has
been given an qpportumty of making his representation,

(3) The District Collector or the Government ay
the case may be, may also suspend-the execution of the
decision or order pending exercise of their power under
sub-gection (1).". _
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ACT No. 38 OF 1998.
- f[29th Dégember} 1998.]
AN ACT ~ FURTHER TO AMEND THE ANDHRA

PRADESH ASSIGNED LANDS (PROHIBITION
OF TRANSFERS) ACT, 1977.

Be it enacted by the Leglslatlve

Assembly of the Stata of Andhra Pradesh

- in the Forty-ninth Year of the Republic -

of Indla, as follows:--

-
[

-*[neceived the assent’ of the Governor on the 02—09-1998:

.and assent of the President received on 16-12-1998, For
statement of object and. reasons please see the Andhra
Pradesh Gazette, Part-IV-A, Extrabrdinary dated 16-07-1998

at Page. 5.1

J. '1728/28 .



sbort . - '
1. (1) This Act may be caliasd the

ricle,
extent hpdhra Pradesh Assigned Lands (Prohibi-
2ad tion of Transfere) (Amendment) Act, 1398.
commene’
(277 .
: {2) It extends to the whole of the
State of Andhra Pradesh. -

{3} . It shall come into forece  on
such date as 'the State Government may.
by notification, appoint, :

Azendment: 2. In the Anéhra Pradesh Assiguned

of sectiod.;ands (Prohibition of Transfers) Act,
4, Act 9 "1977, in section 4, in sub-section ()i~
of A977. . . e o A .
{i} for clause (a), the foliowing
shall be substituted, namely:-

_ - %{a) take possession of the assigned
-land after evicting the person in
possession after such written notice as
the Collector or Mandal Revenus Qfficer
may deem reascnable and any crop oF
other produce raised on such lan@ shall
be liable to. forfeiture and any building
or ether copstruction  erected or
anything deposited, thereon shall also
be forfeited, 1if not removed by him,
after such notice, as the Collector or
the Mandal Revenue Officer may direct..
Forfeitures under this section shall be
adjoudged by the - Collector or Mandal
Revenue Officer and any  property
forfeited shall be disposed of as the
Collector or Mandal Revenue Officer may
direct; and"; - -

(ii) after isub-sectipn (1), the
following sub-sections shall be - added,
namely:- .

V
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#{2Y 2a eviction undey  snbeseol
711 shgil be made by s«*a;nj 2 onpotica
ihe Wmannsr nrﬂ=””1hﬂd in nmection )
the Andhra fradesh Reverius Rennvery heb, 700
1864, or in.any suzh other wanner as the
state Govarnment ray Girect, on the
person repited to be in nocupatiounox hls
agent requiring him vithin such time as
the Collector”™ or tha Mandal Revenie
Officer  may deem: reasonable after -
receipt-of the said notics to vacate the
land, and, if such notice is not oheyed,

. by removing oz -deputing a subordinate to
remove any person who may refuse to
vacate the same, and if- the officer
removing aany such person shall . be
resisted or obstructad by any person,
the Collector shall "hold a sumnarxy
inguiry into the facts of the cass and -

Af  sutisfied that’ the resistance or
chstruction was without any Jjust cause
and that such resistance or obstruction
£t1l} continues, may issue a warrant for
arrest of the s2id person.znd on his
appearance commit him to- close custody
in tha oiiice of the Collector or of anmy
¥andal Revenue O:ificer for such period
not excesding thirty davs as may be
necessary '+0 prevent the continuance of
such obstruction or resistance or ~may
send him with a2 warrant in the form of
scheégule for imprisonment in -the civil
jail of the .District for the like
pericd:

Provided that no person so committed

or imprisoned under this section shall’
be liable to be crosecuted under Central
sections 183, 186 or 188. of the Indian kst 45
Penzl Code in respect of the sameof 1860.
facts. o -



426,
]

(3) Any person who unautherisedly
re-enters and occupies any -land from
wiich he was evicted under this section,
shall be punished with imprisonment for
a term which may ettend upto six months
or with fine upto rupees five thousand
oxr with both." and;

(111) the existing sub—sectlons (2)
and (3) shall be re-numbersd as sub—
sections (4) and (5) thereof.

,-

G. BHAVANI PRASAD,
. Secretary to Government,
Legislative Affairs & Justice.
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No. 11] AMARAVATI, MONDAY, 18t FEBRUARY, 2019.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the Governor on the
18" February, 2019 and the said assent is hereby first published on the 18 F ebruary, 2019 in the Andhra
Pradesh Gazette for general information :-

ACT No. 11 of 20109.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
ASSIGNED LANDS (PROHIBITION OF TRANSFERS) ACT, 1977.

Be it enacted by the Legislature of State of Andhra Pradesh in the Seventieth
year of Republic of India as follows,-

1. (I)  This Act may be called the Andhra Pradesh Assigned Lands (Prohibition Short title and
of Transfers) (Amendment) Act, 2019. Commencement.
(2)  Itshall be deemed to have come into force with effect on and from the
29%January, 2019.
2 In the Andhra Pradesh Assi gned Lands (Prohibition of Transfers) Act, 1977 Amendment of
(herein after referred to as the principal Act), in section 2, inclause (1), for the words, Section 2.

113 = kD) o« . . 29 - Act No. 9 of 1977.
lands assigned”, the words “lands or house sites assigned” and for the words, “landless
gn gn

poor persons™ wherever they occur, the words, “landless or homeless poor persons”
shall be substituted.

3. In the principal Act, in section 3,- Amendment of
Section 3
@ after sub-section (2), the following sub-sections shall be inserted, namely:-



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART - IV-B

“(2A) No assignee shall transfer any assigned house site, and no person shall
acquire any assigned house site, either by purchase, gift, lease, mortgage,
exchange or otherwise, till completion of the period of 20 years from the date of
assignment.

(2B) Where the assigned House site was alienated by the assignee as on the
date of commencement of this Act, such house site shall be regularized in favour
of the alienee as a one- time measure.

(2C) The eligible family shall be assigned house site only once in life time.”

(ii) in sub-section(3), after the expression “sub-section(2)” the expression “or
sub-section(2A)” shall be inserted.

gegeal of 4. The Andhra Pradesh Assigned Lands (Prohibition of Transfers)(Amendment)
rainance
No. 1 of 2019. Ordinance, 2019 is hereby repealed.

R. ARAVIND,
Secretary to Government(l/c),
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing, at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 31] AMARAVATI, ~ THURSDAY, = 24" DECEN[BER 2020.
ANDHRA PRADESH ACTS, ' ORDINANCES AND & 1
: REGULATIONS Etc.,

_ ~ The followmg Act of the Andhra Pradesh Leglslature recelved the assent of the
 Governor on the 20" December, 2020 and the said assent is hereby first pubhshed on the

24% December, 2020 in the Andhra Pradesh Gazette for general information :

ACT No. 31 'Of 2020.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH ASSIGN ED

LANDS (PROHIBITION OF TRANSFERS)ACT, 1977.

Be it enacted by the Ieglslature of the State of Andhra Pradesh inthe Seventy First Year of

the Repubhc of Indiaas follows, _

i (1) ThisActmay be called the Andhra Pradesh Asmgned Lands(Prohlbltlon of ShortTitleand

- Transfers) (Amendment) Act, 2020.

2) It shall be deemed to have come into force on apd from the 15% Septembef,

2020.

0 In the Andhra Pradesh Assigned Lands (Prohibition of Transfers) Act,

1977(herein after referred to as the principal Act), in Section 2, in clause(6),
for the word, “Lease” wherever it occurs, the words “Lease (except in the
case of Lease to the Andhra Pradesh Green Energy Corporation Ltd., for
use as deemed fit and including for usage of non-agriculture purpose)”
shall be substituied ' AR

3 In the Prmclpal Act in Sectlon 3,-

(1) in sub-section (2), for the word, “Lease”, the words “Lease (exceptin the

_ case of Lease to the Andhra Pradesh Green Energy Corporatlon Ltd for
J222 | _ Gl

commeneencul.

Amendmentof
section 2.

ActNo.90f 1977

Amendment of
section 3._
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use as deemed fit and including for usage of non-agriculture purpose)” -
shall be substituted. . ' =

(ii) in sub-section (2A), for the word, “Lease™, the W(;l"dS “Lease (except
in the case of Lease to the Andhra Pradesh Green Energy Corporation
Ltd., for use as deemed fit and including for usage of non-agriculture
purpose)” shall be substituted.

Rgbea] ofOrdinance 4. The Andhra Pradesh Assigned Lands (Prohibition of Transfers)
No. 110f 2020. : (Amendment) Ordinance.2020 is hereby repealed. '

VADDAD! SUNITHA,
~ Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
' Law Department,

| Printed by the Commissioner of Printing atA.P. Legislative Assembly'Pﬁnt‘ing;Press, Amaravati.





